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(3) "rare VY s wifdeal &1 wanT iR U 3 dhaei
BT U= BT Sl IR g1 fafed fvd o |

16. BATIRIND.—(1) HATIRESG & Fgfdd Udie< grI
U Fremafyy @ forg ok it AT & @ SREh S aRfE g
fafed @1 S |

(2) FHTIIS BEI H FET TR W IR AR
B ol &I favafderea & A= il ofik ugfoal & ar o
Jfrd & & oy IRl gnm |
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9 (14) RIS [G—U3, 31U 3, 2010 T 4 (&)

(3) JHATIETESG VI = MGAAl BT WANT 3R VA 31y
Hacl BT UTe BT S aRfrEl g1 fafed fad o |

17. GBI H AeRRIE—(1) TS dd6™ o oy Udh
HHrTEgel 8N ST URiTS~ gRT < dY &1 SIafey & forg U
AT ¥ fFgeaa fear sem S aRfest g fafza @ s

(2) Hprmener, IRfe~e & Rl W, S19 HH Y 3ruferd =,
HHI B 96 JARNT AR IADI AT S| I8 Fh1I DI
AT 3R fadr dRIEH TR iR ST Ty AfeeiRal ol
SRERCEINPRERGRCaTIE

(3) HAPrg BT Hhrargel U R Wfdadl BT WA iR
VA 3T Al BT dTed BT St aRfEl g1 fafed fd o |

18. {a—AHa.—(1) Ha—a@ & PP RRIAT gRT
Ul AT | @ SRR S ok g fafga @ S|

(2) favafdener @1 IR ¥ HA—AfTd gRT | HASY
TEAERT IR I SHATAST TAT AfeE AV o SIRIAT |

(3) Ha—Afya way drs iR fIem uRvg &1 Few—afya
BT freg S Ad <1 BT ISR ST BT |

(4) pa—afaa VAT o= wfadal &1 TN IR U 3
Hal BT Ul BT St aRfrEl g fafed fad o |

19. §& O iR ORI~ (1) WRiS< §RT 9= o
IR orE¥eR & g i Afa § @1 SReft S aRfFEL
EINREIESECIRSIR

(2) T=@ I &R TETEeRl Ul wfddal &1 uanT &R
TH Faad &7 gred BT Sl IR gy fafta fed S|

20. 3T AHRI—(1) fazafdenea s = frwIRAT @
e &R Fom o 96 RIS & oy e ol |

(2) v SRRl &1 Fgfaa @1 Afa &k wfddar &R
I W B 1 aRfFE g1 fafgd fey o |

21. favafdemey & uRteR—favafderan & f=fRad
e B, drfd—

(i) v 91S;

(i) fa=m uRvg;
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T 4 (P) TSR IISI—U4, 3 3, 2010 9 (15)

(i) For; iR

(iv) ™ 3= uiitrer, g aRfei grr fawafdenea &
IR BT T fham TRy |

22. g9 eie—(1) favafdene & uar 9 # fm=falaa

B, et —
(F) TRROA;
(@)W,
(1) U e gRT AMHGRT Ui Sfdd
31 farg Renfag 8 ;
(@) fawafdererd & 4R ¥ Udg A1 I UrRiie)
BT TRRYAA gIRT AAASRA Uh a9
(¥) TIRUYEA gRT AHMSRET Udh faa faeivs;
(@) amgad, Aeaene fRrem a1 S\er A,
ST SU g & 9 @1 ufdd @1 7 86 iR
(B) YIS gRT AMAMSRA & s |
(2) gser dre, fazafdeme &1 yuaH driuTes err s8R |
foeafaemer &1 AFRd SHTH 3R IR Ry ydy 9re § fAfgd
BT | S9! frfaRaa wifdaar =, ererfa—

(@) VY @i wfemat & wEET wRa g S 39 e
I dedd I\ T uRfrel, enfeww, fafsi =
el g1 Suald €, aeRor srEferor iR e @
UGy HIAT IR favafaemey & RIS R AEF
DT,

@) fawafderen @& o= WERAIT gRT fFy T
fafreel &1 99 S=M # YARIET HRA1L 99 9 39
sfaf s w1 dedfm s\ Y uRfresi, snfes,
faferasi ar i & ergeu

(M) feafdere & goic AR d1fie RUIE &1 srgHIeA
DT,

(@) fwafdenem gRT SgERTT @ WM drelt Sfoer
BRI BT,

15



9 (16) RIS [G—U3, 31U 3, 2010 T 4 (&)
(®) fowafderey & wWtod IREATTE & IR H U™EoH
ferg o1 RwiRe s, afe = Rafa s gl
g o9 9l Nl & drace A1 favafdere a1 wee
FIGI F9G 7 7 3IR
@) A e wfaqar o aRfeEt grr fafkd @ o |
(3) Te=r 98 B fhll Folex a4 H HH H HH 9 6D

BT |

(4) wa=T 9IS B JSDBT B TUMYLT i | BRI |

23. faen aRwg—(1) faem uRug # tRfie< @ik s o
ey g e aRfeaHt grr fafea fd o |

(2) WS faen uRvg &1 3reuet 8T |

(3) faem uRug favafdemera @ yaM Jaftre e gri
IR 39 e SR qeedi| s9 ¥ i, fafest, aRfemt
AT Sl & Sueell & euede ved gy, fdvafdenaa &1 fed
Hifaal # Ry W QIR S W ARIRET SRV BT OYART
B |

(4) foem uRyq @ et B forg oGRS G e o
aRfreEr g1 fafgd &1 < |

24. IV UIRSHRI—fAvafdere & = UiieiRal &
foa S |

25. WP @ Wegal & fov FREa—ors  wfed
faeafdenera @ fo=sl N WfERAT &1 I 8w & forw fRfEq
BN, Al 98 —

(@) faga fac & iR Fem =maTe™ gRT U Aifd €

(@) eIt farferr ;

(M) s srmar W srdfed fdhl R @ fory

RIGaIY S8/ T ©;
(&) WIgde BIRAT BeMY Aerfrd @) T ¥ AT SWH
T & & ®; AT
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91T 4 () RIS ITGI—U3, 3 3, 2010 9 (17)
(€) fodr wem &1 Fared &=q # fadt ft su #
Pl WR W AR AR H I e AT S
gerar o1 & fo sfvsd fbar war 2|
26. Rfeal 4 favafierey & f&0 miee™ @ izl
o1 JfAfr = 9 S —fawaidenea & & 1 WEeRl &1 By
SR AT HRIATE IFS Teq H A B Rfdq & a1 I & drRor
9 A= T8t gl |
27. Imard RGTA &1 w1 AF— &0 9 @1 97,
NI A7 9 gel O & &R A1 o9 2Rea 9 s g
g1 AEfefde fhar war o SHH uRqd 8H & HRol favafderery
S UTHTRAT B AeAaT H 8 bl 41 Ridwar gy g oA
AT a1 W M R 91 SIRAT R U 9e 3l FHiga
g1 s fear o
W] Bl o Rfdd & R R fIwafderea @
TEeRT & e & wU H Fgad a1 qEifde Jfdd & qe.
@1, e WM R S8 fgaa a1 amffde o = 2 add
Iy 3af & fou U TR &1 e I2 |

28. dffd—fiwafdere @& wWideRr a1 e v
fde—fade=i afed sar wfRfoar afed &R dba S Ul
affoal grr wwifed fod o9 are fafafase et @ forg
Aaws B | U AfRfadl b1 Ted R SHe B W B W
aRfreEr g1 fafed fbd SR |
29. URFRF—(1) =9 | & Susel & sruel= <8d
gY, faeafdencry & uRfF=AD § FeafeiRad |+ a1 fd=gl Y AWl
& forg Susy favar ST A6, srerfa—
(@) foeafdenre™ & WREIRAT &1 Te4, wfdaal sk
T Sl AT W e Ry WI;

(@ uiie< @ MY & FEga iR wd ok SH@)
TfaTal 3R &,

@M @ R g O IR oREeRT @
g @1 AT ik Mdes qer e[ iR S
NIESHIRCICGTp
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9 (18)

ST ITST—Y=, 31Ul 3, 2010 YT 4 ()

44

d

2ddd

a

Z24dE

2 I

g AfT 99 iR U Framafy e fog gare
IR FJarEdd Fgad & SRA iR 3!
NIESHIRCICGTRp

g8 Afd e dara o1 Goraree Aga fear
SIRATT 3R Sqa! wfdaar iR G,

I ANBINAT 3R Dl d Fgfaa @ Al
IR g T ot 3R IS wfddl iR o
faeafdenerd & HHaIRAT & |qa1 & FEgd g
T IR D B

JAMABIRAT, AP, HHATRAT AR BEI & 7
faarel @ w1l H Argwed & fory ufda,

AE USRI o7 U™ fhar S,
Bl AR JRAGRAT U B & Fag H
B—qgfa;

WAl & IRV & A A, gawr & Afd 4
BHEl ¥ YHIRT &I S aTell B 3 Hefe Suey;
fafi=1 areaeEHl # Ul o d@ | G Sue:
feafdenera & T WEIRAT &1 Ford;

o i iR ol ufdsar ;

T4 feurTl &1 o SR fdemE faunT a1 wEE
T G,

UGH AR JREPR HRT BT,

Ugl & goid 3IR TRl & |AIRT & forg ufdsar;
W DT YARIETOT;

faff=1 ureg faaron & el @ W &1 uRads;
3R

A 3 " Sl 39 SAfRfRE & SudHl &
FIE gRFEN grT fafed f&a o1 € ar fafea
fehd SR |
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AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (19)

(2) favafderera & uRfm ydy 918 gRT 9910 TR @i
I ARBR DI IFd AFAGT & oY YR [ SR |
(3) YT PR feafdene™ g1 wa 6y T aRf-si
R AR Hwl ik W SumRwl, Ik @i @ dfka, S 98
NS Y, IADB! YT & ARG ¥ & A b HIaR—HIeR
IABT ATAGT BT |
(4) Rreafdene™ o9 AR RT JA—3rgAIed aRf=ET
TR IO WEAd W Efad B iR I 98 Su-uRT (3) &
I I AR gRT fd T fgl W a1 I TRl &l
YT R BT TG T8l © d a8 ISP oY BRU T T R
T RV R IR &x7 & 99 g WRGR fdvafderea g
&1 TR gl BT WHR AT JFEBR PR FbA] |
(5) U WPHR TED R A ®Y A JAT AR
gRfAT &I s H g Bl iR dovarq aRkfam
THTRH & dREG | Uged a8 |
30. MfeTw—(1) s ffgw o1 a9 @ W
IRMTHl & SuEdl & | ed 8Y, MfSewal H fAeferRad
T A1 fEEl W Aeel & dey § [uey fRar S da,
It~
(@) faeafqemera & BE &1 UdW IR 39 ®©U H IADI
W;
@) feafdererm o Sulerl, fSwmi IR A=l &
forg fdefd fd S arel uIsaeH;
(M) Suei, fem, wHomE iR e fdEm el
SUIRRI Ue™ &A1, SS9 oy R[AaH sEarg iR
Id UsH B SM IR A {6 S & dae
# f5d S arel SuT;
(&) oAl g, giadiy, Ued IR JREDR
yeH & S @ 9
() wier Fori, wWefdl 3R JTAHGT & UsmEfe iR
fgfda & AT iR wdal o dffad a=d g
TRIETRN BT AT,
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9 (20) TSR IMS—U4, AU 3, 2010 AT 4 (P)
@) fowafdeme & UgudHl, udEmRl, Surferi iR
oMl @ fog uwiRa @1 S arefl W,
faeafqenerd @ sEl @& ™ @1 =
BIAl & [I9g JATAG HRATs & dag H IUae;
W 5 o M &1 o, We T IR | Sl
faeafdeme & e e § garR &=a & forg
3NMaTTH AT ST;
&) e favafdereral ok Swaax REm W™l & A
AEHR 3R FEIRT o AfT: iR
() TR g Ml Gl 39 ANFRM I Jed IR
T gRfHEN gRT nfea=al gRT Sudfd fhy o=
aruferd & |
(2) fawafaemery & onfea— faen uRyg gRT e SRR
T UaT die §RT AR B T & Ueend, o9 IRBR DI
S TgAIeT B T g b STRAT |
(3) SU-9RT (2) & 3 UK AMSTA W IR DR,
I U & ARG &1 719 & WIaR—HIdR f[daR &l &R a1
qr S SrHIfaT ST AT IH IUTRYT & oy gera <l |
(4) faem oRwg, a1 A1 5T AR & Gedl DI FieAford
FRA gU ATl Bl SURT B AT 5T FWHR gRT &Y
T gl 1 gemdl I WAl 9 A B BRU M AR VA
IR D UIfld W o9 R e aRyg & fewforl w e
HOfl R fevafderem @ i =il & & SuraRvil Afkd a1
S 91 rgAIfad o |
31. ffgu—fRwafdere & wigeN), vy 98 & qg
AT & ST TEd U U W B R IS gRI Frgad
Il & dRIR & Tarad & oy, 39 faf | ik ded=
D |
32. YAu—(1) favafdene # ydwr |denm ANAAr & IMUR
R B SR |

g

q

)
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AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (21)

(2) fazafaemera & yder & forg Avaar a1 1 SrEd uxler H
T 3ihi AT IS IR H—urguddl 3R UGIR fEarmendl |
SUARRRT & MR W I Iod WR W IT df G UIgIEH
arferd &= el favafdeneal & W gRT A7 T B el
Tl gRT Aarferd fhl yder o_ien # SiffuTe il a1 IS
MR TR I[FITRA DI ST FDA:

o O

R AEAIIS AR THADI UIGIHH H TR Hadl Yd9]
TRIET & AIH BN |
(3) Srffe Sfol, IgYgfad SHenfaal R o fUss
TdY & oI SRV, 5T WRABR @ AT & AR &R |
33. B9 Ga—(1) [Aaldeney Iaa—a9d R 30T B
AT IR BT 3R S 39 WAoH & forg wifed Afdfa &
AR & forg WO |
(2) wfafq fawafdemed gRT R @ T N AREAT W
far ol iR Ife SHEr g AR 8@ oar ® fe wanfad
W
(@) fr=faRaa & forg, srerfq—
(i) foreafdermera & omadl e @ ufdf & forw &
e & forg; aiiR
(i) fazafaemem @ &R e & fou ufsa Tl
& feorg;
W%Sﬁ?
(@) sgfgad U ¥ ¥ &l g, Al 98 B A
BT AFATET B B! |
(3) SU—uRT (2) & T AT gRT AT B AT
9 ¥ & forg uga I QiR fawafdemery Ul v S-EAT &
IR B 9IRT DR BT §haR BN |
(4) fazafaenay & v @ =, R forg a8 Su—awT
3) & T THER &, <l W1 9 ¥ P B yWIRT el
BT |
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9 (22) RIS [G—U3, 31U 3, 2010 T 4 (&)

34. WEG—Idh AP 9 & U™ TR IR TAd
FHolUs Y B 30 AR AP A & IF® gedr fIeafdenraa =
ERT HaTferd Idd UIedHd & folg GRIeTall @1 el daR 3R
THTRIT BT AR IH AL BT Bsls I U X |

WETHROL— "R B A ¥ IS e UF, Sl
RIET B BT 9T B, & U™ D 99, QT 3R aNg & aR |
RT < drell aRell Ay © SR s gy aRietail 1
Ry A Afafea gem:

wRe] Bl A ypR & fdl ff RO ¥ Ife favafdere
S STl BT Ul B H A &7 B Al 98 JAEWd Th
RUIE, ITH UBIRIT S BT JTARY T B & BRUT FieAford
$I g I WRBR B TR S| AR 9 R W e
SR ST ST 98 ST & JTuTed & forg Iferd sy |

35. ORUTAT @1 =ven—(1) favafdenc s grRT Harferd
UG TR & ROl & "o 39 faftne uresueH @ o
$I A IR | T A & fiaR—TIdR &= BT U BT
R AT 1 qem A U URumH U IR ¥ & ¥ WI1E]
JaTel™ faq & fiar—+ioR =iy &

wRe] Bl Al ypR & fdl ff RO ¥ It favafdene
Suga Uareld & &1 e & WioaR—ioR B 1 e &
aRUEl @1 oM wU | =9Nom BRA W e © A faeafderery
g RUE, I8 fderd & SR |AfHEferd &R 87 I WRBR Bl
URIT M| T WWPR I4 W W Fger o’ axfl & a8
Sferd e |

(2) BIg W TeT I1 fHdr wiem & uRvH dad 39 BRI
¥ fifd 8 seR ORI e fawafdemem 1 aRT 34 W,
qqTReIfe, URT 35 H AU F9I SIGGAl BT T el [T
=

36. Wefld gERIE—fazafderey &1 defid TIRE e
Iferr a9 H SurferRy, ™ ue™ e a1 fhedy Y o= gdeH
@ forv gRfFl gt genfafed Afa | smafsra fvar s |
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AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (23)

37. favafdemem &1 yH.—favafderey, I fAaiRor
IR g uRvg RIFuU) & AF®l & ey Aum |
TR AT BT IR I BRI W 3 fafaee
MRl @1, o feafdere™ g’ 9’ TR uedeHl 9 9dg ©,
MU gRT fAwafdered & ¥ s & IR d gfRaa & |
faeafdemem MU u & AF®GI & FwU FHI—9AI W Y
U Pl Fddd BRARAT |

38. favafdemem grr faffgma et & fagel, fafaa,
AM®I SIS BT T fhar SHT— 39 Iiffd & sfdfdse faan
qd @ 8 R A, fowafderer fafrm et & wwra e,
s, Al ST &1 JIFUTE &R & oy 3ag BRI 3R
W erl B G | giaumd ok AERAT SUSel BHRARA
fST®! 95 §RT I Bl BT d8 3R I dbaedl Bl Tl
B B oIy e & T |

39. 9Iffe RUIE—(1) favafaene @ affes Rard yay 9
gRI IR @ SRR RS9 o 9ral & - fawafaenea
gRT 4 SR @ Ul & oy Sor M den dAfferd 8
IR D! Ul URISTd HR B U DI SR |

2) ST—aRT (1) @ EF TR & TN affe Rad o
gfer TR WRBR D A UG DI SR |

40. 9w oRF IR FWlem—(1) feafdeney & qaua
Afed affe oRd yay 918 & o9l @ w9 duR By SR QiR
e oRd fIeafdeney gRT 9 WA & foy Fgaa duRiers
ERT & a9 H $H 9 HH UH IR FuNierd fhd SIRi |

(2) Fuwlen Rue afed affe o’d & v ufq ydy a1
B TR DI SIRAN |

(3) Udy 9IS & HULTUIl Afed aive o IR HuRlem Rard
@I b Ui URISId (MRl &l Ugd &I SR |

4) ST—orT (1) & fF UR fHy T affe o iR
Jousd @ UfaE g AR B W TIPSR |
faeafdener & oraril 3R Fuier RUlE 9 Igd 50 WRER D
W, I PR B, UG 98 b 9AI @ SIRAT | udy 9 U
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9 (24) RIS [G—U3, 31U 3, 2010 T 4 (&)

e SR BT ST g8 Sfd gEel 3R Suer & dR H Iy
IRBR B RS B RAR |

4. T WRER O fAwafqenam &1 F8eor ax= @
SRR —(1) S7eaTos, Tiel iR e AT fIeafdenery | wdfoa
fosft ft o= fawy @ Wefdd wR ifafefl¥ad &9 & W &
forg wow wReR WA Ay W, S ARk @ WR, @ wfad ar
afaal 9, e a8 Sfaa w1, fAeror dxaref |

(2) T WHR IR HRAS & foy H PR &
gRom™ & |y # e e W fawafdemem &1 |fd
| favafdened U8 guR SUR SfUERIAT 3R RAwIREN &t
3rguTer GARTd = & IR H YA BT |

3) afe fovafdemem Su—earT (2) & 8rfm @ TR
RATRel &1 JguTe™ Jfdagad a8 & HioR—IdR &= 4 fawd
Re1 & O I AR U e @ Fa i Sl g8 U9 3guTed &
fore Sfea wwer |

42. ST TRBR D FAA DI AU HxA D Afdai—(1)
A9 WEHR, favafdendm & S9d dRIG0, g, Sudfel,
JITUT b WR, W AR JFAL A1 ¥ bl A = A9l &
ey H, S a8 favafdener & qgar @ vl @ forw smavas
T, U UwT SR U g & AR, o el grr fafka
fHaT S, o D VT B FDBT |

(2) fawafdene™, ™ WER §RT SU-GRT (1) & 3=
s o1 fAfd a9g @& Wik o & g oeg
BT |

43. YOG e gRT fOwafdeme™ &1 faea— (1)
JRiSTs: Mer I AR IR fAwafdenad & dHaRal @ik
oAl & fafgd AT F 59 99T FT FH F B UH 99 BT AH
Y A AIfed <) favafdenrery &1 faged &= FH:

=] favafdene™ &1 faged o WBR & e AR
fFafia uregaeA el BEl @ oW 9 gRT S1UAT UledeH i
fPd S IR I SuIltRn, fewm a1, JamRefd, RE&PR UsH
f5d S & uvarq & g9l 8N |
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AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (25)

(2) fovafdemem @ fdged w fowafdemerm @1 9w«
iRt 8k <1 yrioid e # Hfed 81 oRi |
44. By gRRerfadl # o0 WReR 1 Ry afdaai—
(1) ot 50 WRHR dI I8 U 8 & fovafdemeay 7 54
affm a1 deeim e\ R A, aRfest ar enfés =l &
fosl WM Sueel &1 Soeotad fhar & a1 39 R & erf=
SID gRT ORI {6y 1 faewsl W fAeen &1 aifqawor fear & an
SIS gRT I AR I T M fh=gl A aRaa=i &1 gre=
HRAT d8 IR AT & A1 [eafdened 4 iy Gude a1 Guema
3 Rgfq Io=1 81 T 2 a1 a8 fdeafderer &1, Yaei T &
IR BRI TRIT B B AUSAT BRI 8¢ 59 IR H AlNCH TR
Sl T Sqd aRFHIT &7 oaer ®if =7al fohar SIer =nfav |
(2) afe Su—oRT (1) & H 9N foy W Aifed W
faafderer &1 STdad U 89 R o0 ORGR BT Ig IR 8T
ST ® f 9 iffm a1 aeeie a9 3 Al aRfeesl, o
MfS$al & fh=l § Susell & Sooigd &1 AT 39 A9 &
I D gRT Ny T e @& SfaaHT &1, a1 IS
ERT &4 T URa=Hl &1 UIed 98 &=+ &1 A1 Al guay a1
FIRATAT BT YIAGEIT AHeT & Al a8 VAl e BT AT Bl
S g IMIeIH A |
B3) T WHR SI—RT (2) & (T fl oA &
TaoHl @ forg fgl 1 sifimedl @ ST &=d @ik 39 R Ruie
R B oy el g Ay a1 AeTRAT B Fgfad & |
(4) Su—oRT (3) & W Fgad <= OGN AT
ARl o1 98 wfdaa Rt ot fafder ufdear <dfear, 1908
(1908 &1 dH=g ARTA | 5) @ e\ fufda =maew #
frforRea fawt & Hdy # arg &1 faary a=a g7 f[fa 8
g, qtq—
(@) it aafdd &1 99 AT IR BIRR R QIR
MUY YR IHD! YT DHRAT;
@) ®IZ VAT AT AT Dlg I AT ST ey H
QYo Bl, & UHCIHR AR S U By S Bl
JTUETT HRAT; 3R
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9 (26) RIS [G—U3, 31U 3, 2010 T 4 (&)

(M) fHA AT AT BT A Alh ST BT 3MUeT
PN |

(5) 39 S ® orfM g ®x § O™ SIfer AT
ANFHIRAT B gve Yfpar wAfdr, 1973 (1974 &1 d=1a IrAIH
. 2) DI URT 195 3R =A™ 26 b YAoHl & fow Rifde
IITAT FHASIT SIRIATT |

(6) SU-URT (3) & ol g BRI AT MABIRAT
ST RUE U 89 R, e 99 AR BT Ig G- 81 oIl
2 & fovaferem 9 39 fdfew a1 dedm @R W i,
gRfer a7 nféa=al & fh=sl W Susel &1 Seoraw fdhar &
9 IfAfm & erfi| o fagl ft faeen &1 it faar @
AT D gRT &I T uRaesl &1 gred &A1 98 ax far g
freafdemes # focha @udy R gy & Rafd S &
T 2 e feafdares @ Jafe <R & @awr € o 98
fqeafdenery & URIATT & ey dl R T wemds Fgad
A0 IR dovarq fwafdere & e iR e 39
YNGR AR e & ewel= &8 |

(7) Su-aRT (6) & N g U=IIS B 59 SrAIH
I BRI 3R fAwafdene™d & dRIGAl $HT YT ST oI
de & Frafa deges & BrEl &1 Siftw 99 UAT ugdsH gof
T IR o R I U, fewa a1, JenRefd, REPR ua™ A
R A S|

(8) fufia urgmew @ BET @ ifw 94 BT SuTerR,
St a1, JRAf, REPR UeH I S & Uean] Uemdd
39 JUTd BT Uh RUIE Iod TRBR DT BT |

(9) SU-URT (8) @ 2EF RUE &1 UIfd W I TWHR
RISTIE H ST g1 fawafdenad &1 faafed ax &1 aiew
SR S IR A ARG & Ubred & aRrg ¥ fJvafderaa
faafed & SR &R fawafdenery @ wHwa TRaar iR <1
W I S uraTs e # g @ S|

45. M 99 9 Afda—(1) I ROR, 39 fAfTq &
AT Bl Braifad &R & oy Ioa H ST gR1 M
AT FDH AT |

26



AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (27)

(2) 39 Sffam @ 39 99 T W e, S9a s
JHR I M & U Jgere oY, g fuE-Aved @
A © |HE, W19 98 93 H B, diag 9 ¥ IYA B HreAar
@ forg, ST T 93 § A7 & SRR I3 § FHIGE & qa,
Y SRAT 3R afe, S9 95 @I, R9H 9 39 YR W T § AT
Sd 3MTel 93 & FANG @ Jd I [E—Avsd &1 da U9
fest 1 forEt § BIS 1 SUTORT HRAT § AT I8 HAbed HRal ©
& & @ fFgm 98 R 9F =R @ qovarg O e
Sl U SUIRG ®9 # g9 B8R A1, JUIRAfT, SHdBT BIg
g TS BN, 9T, VAT PIs W SUTTRYT IT Ifdoldrol I
I gd #§ @ T e ard 31 =T ) B ufdad gvE
T8 ST |

46. B B FRIERT @ wfdd— (1) I 9 Il
@ SUSH] Bl fHI~ad B H B BfSAs A &8 O Y
TRGR, 0T H UHTRIA 3N gRT VA SUST B Fail o 39
I & Iusel W IRFIT 7 B SR W SW VA BfSATS BT
foRTHRYT R @ ol eazad a1 FHRE udid 8@

W] 39 ORI & S By AT MY 39 AMRH B
UR™ & ARG ¥ QT 99 &I PHIAdE & FANG & U9arq el
o STRATT |

2) 39 ORI @ A fHar T IS I SAD g4
IHR fhd M & uean JURad oY, g fu-Aved &
e D AHeT IET SIRATT |

47. AW &1 SORE Y9G 81— g &R
9 9 T fEl, ok, snfea=dAi @& Susy, $9 Al
% eg # e IR H I fuE—wves & Af 999 @ e =
a8, doaRd Ug el o o R # srafdse fhe
fcreel a1 @ B9 W AT g9l 8 |

48. FRET iR wgRmi—(1) vAeMS.es.dl favafdenes,
HRTT (3TeTdaR) ST, 2009 (2009 BT LAY W 4) TAD GRI
=¥ fasar Sirar 2

(2) T R @ 8 W | S ARy & NfT b T
T 91d, HRAsAd a1 IS 39 IAfHEH @ R fRy M
[HS SR |

27



9 (28) RIS [G—U3, 31U 3, 2010 T 4 (&)

SR

AT AT

1. A -
UM HIG BT HAGKRI, dedld AR, IY—WUS TS,
fTelT 3TeTaR (RTOReIM) & WRIRT 4. 348 (37,126 ¥ #HIeR)
3R 387 /798 (266,387 A Hex) H HANAE 75 UHS
9 |

2. ¥a :

(i) vt @vs :

(®.) SHIZA B FE&T IR yai - 31
SoIEAl &1 gaT SOl B HET
IS~ BT 1
yie< @ ol afua &1 erafed 1
FHA—dId BT 1
U HFA—IT BT 4
AE® Go—ard SR
T YRS JAHRT Bt
faw e Frafe™
T BT
RILIE R NISERCARITC D)
qRABTI BIATA

GINENIC]
Jo® PeT
HHRAT
() wet ATBIad &= BT A : 1,060 T HIeI

(i) dealre Gos:

(@) SHIZAT B FE&T AR yai : 155
SOISAT BT Yaqi THEA B G
BT 42
TRINTRITEATY 20
A5 TR $T o1

-
o

N OO = A A A A A

28



AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (29)

7l Pet 01
QRIBTr 01
UG D 80
oy faenfeial & forw <erms 3
AHATEIET BT 6
e BeT 1
E| 155

(@) ®t 3MBIfad &F &I AMY : 12,710 T HIex
Gl ATBIRT & BT 719 : 13,770 I A

(i) oMo Es :
IERSICIREE
ShISAl Bl G 3N Y 491
IHISAT BT JaIT SHISAT DI A
TASH D oI Uhal wel 360
il & forw Tdher wer 72
oy faemfdal & forg 12
ST JUTIEHT
el @ ey ISfSAT 3aTcHE 2
‘DTHT h& 24
T e 12
T HeT 2
D S 1
D WIo 8Te 2
qred BT BT 2
AT YdIdh BT BRI 2
E| 491

29




9 (30) RIS [G—U3, 31U 3, 2010 T 4 (&)

3. G :
SEENERCI I — 2 (PrgeR fae # 1 3R
et denfira # 1)
SIS — 3 (rugad fasim 4 1,
g drenfrar # 1
3R TIfor # 1)
RTE—arerd — 1 (@ fawm)
HEGD AT — 4 (Prygex fasme R
# 1, R grenfira
# 2, 3R AAIfag™
H 1)
4. efdre FlIme:
() gre:
E NIrcl] et @ | gl
4. 4. O]
1. | YR faem R /g 446 1,140
grenfira!
2. | g gIAr fagm= /5| dretie 54 202
3. | R drenfrar 64 98
4. | e 124 149
5. | AET gD 268 574
6. | Fce gw@ 28 28
EXy| 984 2,191

30



AT 4 (P)

ST ITST—U=, 31U 3, 2010 9 (31)

(i) TERTSITe: 25 FHIAT

Y TR

RER fHareiieT BTy / YIITeIeTy
S INERCEISRCRINNISIIN

SSIRERERIE! PRINIICIIY

FAFSIERT TRINTITATY

SINICCANICAGE IS BN NIIC]

Sta grenfird! SaRTSImer

PRI YINTLTATY

NIBEEIBIREIRRINNIIY

olo|N|lo|la|slw| v |4

AT U] YANTRITATY

-
o

Tt PRINITSIIY

—_
—_

SI—GTI YA

—_
N

-G UK §DIs

13

I el

4

(ii1) areFTer:

(iv) T=—ufeTg:

gl, DI JRIDIed
IR I B B
9 & WY H |

BH. . IMRAT

CE BRI ECalY

1 <iferes Urenfire!

16

2 EEECCRIRCEIRESIN
SERIBIRED

19

]

35

(v) 3 gfaee:
Frgut fraer #§ aE-ws go & o

Tft 92T 9ud H XE 9D |
el hell H Tl WISl Uloldex
ASCSR T

FTSR Wdl

31




9 (32) TSR IO, 3T 3, 2010 T 4 (P)
5. \e—urgedl fearmeral @ forg gfaemg :

IMSTER ey :

ATERTe W

vIdiferd oh

CIFSISACI|

Jsfiares

fohae

Heard

Meh QIS 71 3R g

<f

CISIEIGH

TSR ey :

TITHLITAT

&1
<faer S

ST —2
9 T {5 faeafderer seaae SR SrgEe™ & o o ¢
1. 99 o fasm 3R S drenfrer:
Siqex 3B !
SERCEIRCEIE B PIHCI IS IRCANN
ST Wrenfier § drenfrel S ae
2. HFgex faem iR sififaen:
YrenfireT s
PIBIRNCIRSINEARR
STdex B AT
3. e Wenfirar:
PIBIRCIRSISEARR
Sidex 3B !
INGIRSINED
EGIRSISEARSES
4. YR JIE:
YMYIX YT ﬁ%ﬂlddr)lcd%

TR 2 e |

32



AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (33)

LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 3, 2010

No. F. 2 (11) Vidhi/2/2010.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased
to authorize the publication in the Raasthan Gazette of the
following trandation in the English language of the NIIT
Vishwavidhyalaya, Neemrana (Alwar) Adhiniyam, 2010 (2010 Ka
Adhiniyam Sankhyank 5) :—

(Authorised English Translation)
THE NIIT UNIVERSITY, NEEMRANA (ALWAR) ACT, 2010
(Act No. 5 of 2010)

[Received the assent of the Governor on the 3" day of April, 2010]

An

Act
to provide for establishment and incorporation of the NIT
University, Neemrana (Alwar) in the State of Rajasthan and
matters connected therewith and incidental thereto.

Whereas, with a view to keep pace with the rapid
development in all spheres of knowledge in the world and the
country, it is essential to create world level modern research and
study facilities in the State to provide state of the art educationa
facilities to the youth at their door steps so that they can make out
of them human resources compatible to liberalized economic and
social order of the world;

And wheress, rapid advancement in knowledge and changing
requirements of human resources makes it essentia that a resourceful
and quick and responsive system of educationa research and
development be created which can work with entrepreneuria zesl
under an essentia regulatory set up and such a system can be created
by dlowing the private ingtitutions engaged in higher education
having sufficient resources and experience to establish universities
and by incorporating such universities with such regulatory provisions
as ensure efficient working of such ingtitutions;
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And whereas, the NIT Ingtitute of Information
Technology, New Delhi, a Society registered under the Societies
Registration Act, 1860 (Centra Act No. 21 of 1860) at
Registration No. S-52976 of 2005 dated 9.6.2005 in the office of
the Registrar of Societies, Government of NCT of Delhi, Delhi,
having its registered office at 8, Balgji Estate, Sudarshan Munjal
Marg, Kakaji, New Delhi is engaged in the field of education for
the last several years and is running many educational institutions,

And whereas, the said NIIT Institute of Information
Technology, New Delhi has set up educational infrastructures, both
physical and academic, as specified in Schedule I, at village Kath
Ka Majra, Tehsil Neemrana, Sub-Division Behror, District Alwar
in the State of Raasthan and has agreed to invest the said
infrastructure in a University for research and studies in the
disciplines specified in Schedule Il and has also deposited an
amount of rupees one crore to be utilized in establishment of an
endowment fund in accordance with the provisions of this Act;

And whereas, the sufficiency of the above infrastructure has
been got enquired into by a committee, appointed in this behaf by
the State Government consisting of the Vice-chancellor, University
of Kota, Kota, Commissioner, College Education, Rgjasthan, Jaipur,
Director, Vardhman Mahaveer Open University, Regiona Centre,
Jaipur and Principal, Engineering College, Bikaner;

And wheress, if the aforesaid infrastructure is utilized in
incorporation as a University and the said NIIT Institute of
Information Technology, New Delhi is allowed to run the
University, it would contribute in the academic development of the
people of the State;

Now, therefore, be it enacted by the Rgasthan State
Legidature in the Sixty-first Year of the Republic of India, as
follows:-

1. Short title, extent and commencement.- (1) This Act
may be called the NIIT University, Neemrana (Alwar) Act, 2010.

(2) It extends to the whole of the State of Rajasthan.

(3) It shall be deemed to have come into force on and from
13" October, 2009.
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2. Definitions.- In this Act, unless the context otherwise

requires,-

(a)

(b)

(c)

(d)

(e)
()

(2

(h)
(i)
W)

"AICTE" means All India Council of Technica
Education established under All India Council of
Technical Education Act, 1987 (Central Act No. 52 of
1987);

"CSIR" means the Council of Scientific and Industrial
Research, New Delhi- afunding agency of the Central
Government;

"DEC" means the Distance Education Council
established under section 28 of Indira Gandhi
National Open University Act, 1985 (Central Act No.
50 of 1985);

"Distance education” means education imparted by
combination of any two or more means of
communication, viz. broadcasting, telecasting,
correspondence  COUrses, seminars, contact
programmes and any other such methodology;

"DST" means the Department of Science and
Technology of the Central Government;

"employee’ means a person appointed by the University
to work in the University and includes teachers, officers
and other employees of the University;

"fee" means collection made by the University from
the students by whatever name it may be called,
which is not refundable;

"Government” means the State Government of
Rajasthan;

"higher education” means study of a curriculum or
course for the pursuit of knowledge beyond 10+2 levd;
"hostel” means a place of residence for the students of
the University, or its colleges, institutions or centers,
maintained or recognized to be as such by the
University;
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(k)

M

(m)

(o)

(p)

(@

(s)
)
(w)

"ICAR" means the Indian Council of Agriculture
Research, a society registered under the Societies
Registration Act, 1860 (Central Act No. 21 of 1860);
"MCI" means Medical Council of India constituted
under section 3 of the Indian Medica Council Act,
1956 (Central Act No. 102 of 1956);

"NAAC" means the National Assessment and
Accreditation Council, Bangalore, an autonomous
institution of the UGC;

"NCTE" means the Nationa Council of Teacher
Education constituted under section 3 of the National
Council of Teacher Education Act, 1993 (Central Act
No. 73 of 1993);

“off campus centre” means a centre of the University
established by it outside the main campus operated
and maintained as its constituent unit, having the
University’s complement of facilities, faculty and
staff;

"PCI" means Pharmacy Council of India constituted
under section 3 of the Pharmacy Act, 1948 (Centra
Act No. 8 of 1948);

"prescribed” means prescribed by Statutes made
under this Act;

"regulating body" means a body established or
constituted by or under any law for the time being in
force laying down norms and conditions for ensuring
academic standards of higher education, such as
UGC, AICTE, NCTE, MCI, PCI, NAAC, ICAR,
DEC, CSIR etc. and includes the State Government;
"rules’ mean the rules made under this Act;
“Schedule” means the Schedule to this Act;

“Sponsoring Body” means the NIIT Institute of
Information Technology, New Delhi, a Society
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v)

)

(2)

(za)

registered under the Societies Registration Act, 1860
(Central Act No. 21 of 1860) at Registration No. S
52976 of 2005 dated 9.6.2005 in the office of the
Registrar of Societies, Government of NCT of Delhi,
Delhi;

"Statutes’, "Ordinances’ and "Regulations’ mean
respectively, the Statutes, Ordinances and Regulations
of the University made under this Act;

"student of the University” means a person enrolled in
the University for taking a course of study for a
degree, diploma or other academic distinction duly
ingtituted by the University, including a research
degree;

"study centre® means a centre established and
maintained or recognized by the University for the
purpose of advising, counselling or for rendering any
other assistance required by the students in the
context of distance education,

"teacher" means a Professor, Associate Professor,
Assistant Professor or any other person required to
impart education or to guide research or to render
guidance in any other form to the students for
pursuing a course of study of the University;

"UGC" means the University Grants Commission,
established under section 4 of the University Grants
Commission Act, 1956 (Central Act No. 3 of 1956);
and

"University" means the NIIT University, Neemrana
(Alwar).

3. Incorporation.- (1) The first Chairperson and the first
President of the University and the first members of the Board of
Management and the Academic Council and all persons who
may hereafter become such officers or members, so long as they

continue

to hold such office or membership, are hereby
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constituted a body corporate by the name of the NIIT University,
Neemrana (Alwar).

(2) The movable and immovable property specified in the
Schedule | shall be vested in the University and the Sponsoring
Body shall, immediately after commencement of this Act, take
steps for such vesting.

(3) The University shall have perpetua succession and a
common seal and shall sue and be sued by the said name.

(4) The University shall situate and have its headquarters at
Village Kath Ka Majra, Tehsil Neemrana, Sub-Division Behror,
District Alwar (Raasthan).

4. The objects of the University.- The objects of the
University shall be to undertake research and studies in the
disciplines specified in Schedule Il and such other disciplines as
the University may with the prior approval of the State
Government, determine from time to time and to achieve
excellence and impart and disseminate knowledge in the said
disciplines.

5. Powers and functions of the University.- The
University shall have the following powers and functions, namely:-
(@ to provide for instruction in the disciplines specified in
Schedule Il and to make provisions for research and for

the advancement and dissemination of knowledge;

(b) to grant, subject to such conditions as the University may
determine, diplomas or certificate, and confer degrees or
other academic distinctions on the basis of examinations,
evaluation or any other method of testing on persons, and
to withdraw any such diplomas, certificates, degrees or
other academic distinctions for good and sufficient cause;

(c) to organize and to undertake extramura studies and
extension service;

(d) to confer honorary degrees or other distinctions in the
manner prescribed;
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(€)

(f)

(9)

(h)

(i)

()

(k)

U]

(m)

(n)

(0)

to provide instruction, including correspondence and such
other courses, asit may determine;

to institute Professorships, Associate Professorships,
Assistant Professorships and other teaching or academic
posts required by the University and to make appointment
thereto;

to create administrative, ministerial and other posts and to
make appointments thereto;

to appoint persons working in any other university or
organization having specific knowledge permanently or
for a specified period,;

to co-operate, collaborate or associate with any other
university or authority or institution in such manner and
for such purpose as the University may determine;

to establish study centers and maintain schools,
institutions and such centers, specialized laboratories or
other units for research and instructions as are in the
opinion of the University, necessary for the furtherance
of its object;

to institute and award fellowships, scholarships,
studentships, medals and prizes;

to establish and maintain hostels for students of the
University;

to make provisions for research and consultancy, and for
that purpose to enter into such arrangements with other
institutions or bodies as the University may deem
necessary,

to determine standards for admission into the University,
which may include examination, evaluation or any other
method of testing;

to demand and receive payment of fees and other
charges,
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(P)

(@

(r)

()

(t)

(u)

(v)

(w)
(x)

)

(2)

to supervise the residences of the students of the
University and to make arrangements for the promotion
of their health and general welfare;

to make speciad arrangements in respect of women
students as the University may consider desirable;

to regulate and enforce discipline among the employees
and students of the University and take such disciplinary
measures in this regard as may be deemed necessary by
the University;

to make arrangements for promoting the heath and
general welfare of the employees of the University;

to recelve donations and acquire, hold, manage and
dispose of any movable or immovable property;

to borrow money with the approval of the Sponsoring
Body for the purposes of the University;

to mortgage or hypothecate the property of the University
with the approval of the Sponsoring Body;

to establish examination centers;

to ensure that the standard of degrees, diplomas,
certificates and other academic distinctions are not lower
than those laid down by AICTE, NCTE, UGC, MCI, PCI
and other similar bodies established by or under any law
for the time being in force for the regulation of education;
to set up off campus centre within or without the State,
subject to the provisions of any other law for the time
being in force; and

to do al such other acts and things as may be necessary,
incidental or conducive to the attainment of all or any of
the objects of the University.

6. University to be self-financed.- The University shall be

self-financed and shall not be entitled to receive any grant or other
financial assistance from the State Government.
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7. No power of affiliation.- The University shall have no
power to affiliate or otherwise admit to its privileges any other
institution.

8. Endowment Fund.- (1) There shall be established an
Endowment Fund, as soon as may be after coming into force of
this Act with an amount of rupees one crore which has been
deposited by the Sponsoring Body with the State Government.

(2) The Endowment Fund shall be used as security deposit
to ensure that the University complies with the provisions of this
Act and functions as per provisions of this Act, Statutes and
Ordinances. The State Government shall have the powers to forfeit
in the prescribed manner, a part or whole of the Endowment Fund
in case the University or the Sponsoring Body contravenes any of
the provisions of this Act or Statutes, Ordinances, Regulations or
rules made thereunder.

(3) Income from the Endowment Fund may be utilised for
development of infrastructure of the University but shal not be
utilised to meet out the recurring expenditure of the University.

(4) The amount of the Endowment Fund shall be invested
and kept invested until the dissolution of the University in long
term securities issued or guaranteed by the State Government or
deposited and kept deposited until the dissolution of the University
in the interest bearing Personal Deposit Account of the Sponsoring
Body in the Government Treasury.

(5) In case of investment in long term security, the
certificates of the securities shall be kept in the safe custody of the
State Government and in case of deposit in the interest bearing
Personal Deposit Account in Government Treasury, the deposit
shal be made with the condition that the amount shall not be
withdrawn without the permission of the State Government.

9. General Fund.- The University shall establish a fund,
which shall be called the General Fund to which following shall be
credited, namely:-

(@ feesand other charges received by the University;
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(b) any contributions made by the Sponsoring Body;

(c) any income received from consultancy and other
work undertaken by the University in pursuance of its
objectives;

(d) trusts, bequests, donations, endowments and any
other grants; and

(e) al other sumsreceived by the University.

10. Application of General Fund.-The General Fund shall
be utilized for meeting all expenses, recurring or non-recurring in
connection with the affairs of the University:

Provided that no expenditure shall be incurred by the
University in excess of the limits for total recurring expenditure
and total non-recurring expenditure for the year, as may be fixed
by the Board of Management, without the prior approval of the
Board of Management.

11. Officers of the University.-The following shall be the
officers of the University, namely:-

(1) the Chairperson;

(i)  the President;

(iii)  the Pro-President;

(iv)  theProvost;

(v) the Proctor;

(vi)  the Deans of Faculties;

(vii) the Registrar;

(viii) the Chief Finance and Accounts Officer; and

(ixX)  such other officers as may be declared by the

Statutes to be the officers of the University.

12. The Chairperson.-(1) The Charperson shal be
appointed by the Sponsoring Body with the consent of the State
Government for a period of five years from the date on which he
enters upon his office and shall not be eligible for re-appointment:
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Provided that a Chairperson shall notwithstanding the
expiration of his term continue to hold office until his successor
enters upon the office.

(2) Any vacancy in the office of Chairperson shall be filled
within six months from the date of such vacancy.

(3) The Chairperson shall, by virtue of his office, be the
head of the University.

(4) The Charperson shal, if present, preside at the
meetings of the Board of Management and at the convocation of
the University for conferring degrees, diplomas or other academic
distinctions.

(5) The Chairperson shall have the following powers,
namely:-

(@ to cal for any information or record in
connection with the affairs of the University;

(b) to appoint the President;

(c) toremove the President in accordance with the
provisions of sub-section (8) of section 13;
and

(d) such other powers as may be prescribed by the
Statutes.

13. The President.- (1) The President shall be appointed
by the Chairperson from a panel of three persons recommended by
the Board of Management and shall, subject to the provisions
contained in sub-section (8), hold office for aterm of three years:

Provided that, after expiry of the term of three years, a
person shall be eigible for re-appointment for another term of
three years:

Provided further that a President shall notwithstanding the
expiration of his term continue to hold office until his successor
enters upon the office.
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(2) Any vacancy in the office of President shall be filled
within six months from the date of such vacancy.

(3) The President shall be the principal executive and
academic officer of the University and shall exercise general
superintendence and control over the affairs of the University and
shall execute the decisions of the authorities of the University.

(4) The President shall preside at the convocation of the
University in the absence of the Chairperson.

(5) If in the opinion of the President it is necessary to take
immediate action on any matter for which powers are conferred on
any other authority by or under this Act, he may take such action
as he deems necessary and shall at the earliest opportunity
thereafter report his action to such officer or authority as would
have in the ordinary course dealt with the matter:

Provided that if in the opinion of the concerned officer or
authority such action should not have been taken by the President
then such case shall be referred to the Chairperson, whose decision
thereon shall befinal:

Provided further that where any such action taken by the
President affects any person in the service of the University, such
person shall be entitled to prefer, within three months from the date
on which such action is communicated to him, an appea to the
Board of Management and the Board of Management may confirm
or modify or reverse the action taken by the President.

(6) If, in the opinion of the President, any decision of any
authority of the University is outside the powers conferred by this
Act or Statutes, Ordinances, Regulations or rules made thereunder
or is likely to be prejudicial to the interests of the University, he
shall direct the concerned authority to revise its decision within
fifteen days from the date of its decision and in case the authority
refuses or fails to revise such decision, then such matter shall be
referred to the Chairperson and his decision thereon shall be final.
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(7) The President shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes or
the Ordinances.

(8) If the Chairperson is satisfied, on an enquiry made or
caused to be made on a representation made to him or otherwise,
that the continuance of President in his office is prejudicia to the
interest of the University or the situation so warrants, he may, by
an order in writing and stating the reasons therein for doing so, ask
the President to relinquish his office from such date as may be
specified in the order:

Provided that before taking an action under this sub-
section, the President shall be given an opportunity of being heard.

14. The Pro-President.- (1) The Pro-President shal be
appointed by the Chairperson in consultation with the President.

(2) The Pro-President shall hold office for a period of three
years and shall be eligible for re-appointment for a second term.

(3) The conditions of service of the Pro-President shall be
such as may be prescribed by the Statutes.

(4) If the Chairperson is satisfied, on an enquiry made or
caused to be made on a representation made to him or otherwise,
that the continuance of the Pro-President in his officeis pregjudicia
to the interest of the University or the situation so warrants, he
may, by an order in writing and stating the reasons therein for
doing so, ask the Pro-President to relinquish his office from such
date as may be specified in the order:

Provided that before taking an action under this sub-
section, the Pro-President shall be given an opportunity of being
heard.
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(5 The Pro-President shall assist the President in such
matters as are assigned to him by the President from time to time
and shall exercise such powers and perform such functions as may
be delegated to him by the President.

15. The Provost.- (1) The Provost shall be appointed by
the President for such period and in such manner as may be
prescribed by the Statutes.

(2) The Provost shall ensure discipline in the University
and shall keep the various unions of the teachers and employees
advised of the various policies and practices in the University.

(3 The Provost shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

16. The Proctor .- (1) The Proctor shall be appointed by the
President for such period and in such manner as may be prescribed
by the Statutes.

(2) The Proctor shall be responsible for the maintenance of
discipline among the students and keep the various students unions
advised of the various policies and practices in the University.

(3) The Proctor shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

17. The Dean of Faculty.- (1) There shall be a Dean of
each Faculty who shall be appointed by the President for a period
of three yearsin such manner as may be prescribed by the Statutes.

(2) The Dean shall convene meetings of the faculty, as and
when required, in consultation with the President and shall preside
over the same. He shal formulate the policies and development
programme of the faculty and present the same to the appropriate
authorities for their consideration.
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(3) The Dean of Faculty shall exercise such other powers
and perform such other duties as may be prescribed by the Statutes.

18. The Registrar .- (1) The Registrar shall be appointed by
the Chairperson, in such manner as may be prescribed by the
Statutes.

(2) All contracts shall be signed and all documents and
records shall be authenticated by the Registrar on behaf of the
University.

(3) The Registrar shal be the Member Secretary of the
Board of Management and Academic Council but he shall not have
aright to vote.

(4) The Registrar shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

19. The Chief Finance and Accounts Officer.- (1) The
Chief Finance and Accounts Officer shall be appointed by the
President in such manner as may be prescribed by the Statutes.

(2) The Chief Finance and Accounts Officer shall exercise
such powers and perform such duties as may be prescribed by the
Statutes.

20. Other officers.- (1) The University may appoint such
other officers as may be necessary for its functioning.

(2) The manner of appointment and powers and functions
of such officers shall be such as may be prescribed by the Statutes.

21. Authorities of the University.-The following shall be
the authorities of the University, namely:-
() the Board of Management;
(i)  the Academic Council;
(iii)  theFaculties, and
(iv)  such other authorities as may be declared by the
Statutes to be the authorities of the University.
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22. The Board of Management.-(1) The Board of
Management of the University shall consist of the following,
namely:-

(@ theChairperson;

(b) the President;

(c) five persons nominated by the Sponsoring Body out
of whom two shall be eminent educationists;

(d) one expert of management or information technology
from outside the University, nominated by the
Chairperson;

(e) oneexpert of finance, nominated by the Chairperson;

(f) Commissioner, College Education or his nominee not
below the rank of Deputy Secretary; and

(g9 two teachers, nominated by the President.

(2) The Board of Management shall be the principal

executive body of the University. All the movable and immovable
property of the University shall vest in the Board of Management.
It shall have the following powers, namely:-

@

(b)

(©

(d)

(€

to provide general superintendence and directions and
to control the functioning of the University by using all
such powers as are provided by this Act or the Statutes,
Ordinances, Regulations or rules made thereunder;

to review the decisons of other authorities of the
University in case they are not in conformity with the
provisons of this Act or the Statutes, Ordinances,
Regulations or rules made thereunder;

to approve the budget and annua report of the
University;

to lay down the policies to be followed by the
University;

to recommend to the Sponsoring Body about the
voluntary liquidation of the University if a situation
arises when smooth functioning of the University does
not remain possible, in spite of all efforts; and
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(f)  such other powers as may be prescribed by the Statutes.

(3) The Board of Management shall meet at least three
timesin acalendar year.

(4) The quorum for meetings of the Board of Management
shall befive.

23. The Academic Council.- (1) The Academic Council
shall consist of the President and such other members as may be
prescribed by the Statutes.

(2) The President shall be the Chairperson of the Academic
Council.

(3) The Academic Council shall be the principal academic
body of the University and shall, subject to the provisions of this
Act and the rules, Regulations, Statutes or Ordinances, made
thereunder, co-ordinate and exercise general supervision over the
academic policies of the University.

(4) The quorum for meetings of the Academic Council
shall be such as may be prescribed by the Statutes.

24. Other authorities.- The composition, constitution,
powers and functions of other authorities of the University shall be
such as may be prescribed by the Statutes.

25. Disgualification for membership of an authority.- A
person shall be disqualified for being a member of any of the
authorities of the University, if he-

(@ is of unsound mind and stands so declared by a

competent court;

(b) isanundischarged insolvent;
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(c) has been convicted of any offence involving moral
turpitude;

(d) isconducting or engaging himself in private coaching
classes; or

(e) has been punished for indulging in or promoting
unfair practice in the conduct of any examination, in
any form, anywhere.

26. Vacancies not to invalidate the proceedings of any
authority of the University.- No act or proceeding of any
authority of the University shall be invalid merely by reason of any
vacancy or defect in the constitution thereof.

27. Filling up of emergent vacancies.- Any vacancies
occurred in the membership of authorities of the University due to
death, resignation or removal of a member or due to change of
capacity in which he was appointed or nominated, shall be filled up
as early as possible by the person or the body who had appointed
or nominated such a member:

Provided that the person appointed or nominated as a
member of an authority of the University on an emergent vacancy,
shal remain member of such authority for only the remaining
period of the member, in whose place he is appointed or
nominated.

28. Committee.- The authorities or officers of the
University may constitute such committees with such terms of
reference as may be necessary for specific tasks to be performed
by such committees. The constitution of such committees and their
duties shall be such as may be prescribed by the Statutes.

29. The Statutes.- (1) Subject to the provisions of this Act,
the Statutes of the University may provide for all or any of the
following matters, namely:-

() the constitution, powers and functions of the authorities

of the University as may be constituted from time to
time;

50



AT 4 (P) ST ITST—U=, 31U 3, 2010 9 (51)

(b) the terms and conditions of appointment of the
President and his powers and functions,

(c) the manner and terms and conditions of appointment of
the Registrar and Chief Finance and Accounts Officer
and their powers and functions,

(d) the manner in which and the period for which the
Provost and the Proctor shall be appointed and their
powers and functions;

(e) the manner in which the Dean of Faculty shal be
appointed and his powers and functions;

(f) the manner and terms and conditions of appointment of
other officers and teachers and their powers and
functions;

(g) the terms and conditions of service of employees of the
University and their functions;

(h) the procedure for arbitration in case of disputes between
officers, teachers, employees and students,

(i) the conferment of honorary degrees,

() the provisions regarding exemption of students from
payment of tuition fee and for awarding to them
scholarships and fellowships;

(k) provisions regarding the policy of admissions, including
regulation of reservation of seats;

() provisions regarding fees to be charged from students,

(m) provisions regarding number of seats in different
COUrses;

(n) creation of new authorities of the University;

(o) accounting policy and financia procedure;

(p) creation of new departments and abolition or
restructuring of existing departments;

() institution of medals and prizes,

(r) creation of posts and procedure for abolition of posts;

(s) revision of fees;

(t) ateration of the number of seatsin different syllabi; and
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(u) al other matters which under the provisions of this Act
are required to be, or may be, prescribed by the
Statutes.

(2) The Statutes of the University shall be made by the
Board of Management and shall be submitted to the State
Government for its approval.

(3) The State Government shall consider the Statutes,
submitted by the University and shall give its approva thereon
within two months from the date of its receipt with such
modifications, if any, asit may deem necessary.

(4) The University shall communicate its agreement to the
Statutes as approved by the State Government, and if it desires not
to give effect to any or all of the modifications made by the State
Government under sub-section (3), it may give reasons therefor
and after considering such reason, the State Government may or
may not accept the suggestions made by the University.

(5) The State Government shall publish the Statutes, as
finally approved by it, in the Official Gazette, and thereafter, the
Statutes shall come into force from the date of such publication.

30. The Ordinances.- (1) Subject to the provisions of this
Act or Statutes made thereunder, the Ordinances may provide for
all or any of the following matters, namely:-

(a) the admission of students to the University and their
enrolment as such;

(b) the courses of study to be laid down for the degrees,
diplomas and certificates of the University;

(c) the award of the degrees, diplomas, certificates and
other academic distinctions, the minimum qualifications
for the same and the measures to be taken relating to
the granting and obtaining of the same;
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(d) the conditions for award of fellowships, scholarships,
stipends, medals and prizes;

(e) the conduct of examinations, including the terms of
office and manner of appointment and the duties of
examining bodies, examiners and moderators;

(f) fees to be charged for the courses, examinations,
degrees and diplomas of the University;

(g) the conditions of residence of the students of the
University;

(h) provision regarding disciplinary action against the
students;

(i) the creation, composition and functions of any other
body which is considered necessary for improving the
academic life of the University;

() the manner of co-operation and collaboration with other
Universities and institutions of higher education; and

(k) al other matters which by this Act or Statutes made
thereunder are required to be provided by the
Ordinances.

(2) The Ordinances of the University shall be made by the
Academic Council which after being approved by the Board of
Management, shall be submitted to the State Government for its
approval.

(3) The State Government shall consider the Ordinances
submitted under sub-section (2) within two months from the date
of their receipt and shall either approve them or give suggestions
for modifications therein.

(4) The Academic Council shall either modify the
Ordinances incorporating the suggestion of the State Government
or give reasons for not incorporating any of the suggestions made
by the State Government and shall return the Ordinances alongwith
such reasons, if any, to the State Government and on receipt of the
same, the State Government shall consider the comments of the
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Academic Council and shall approve the Ordinances of the
University with or without such modifications.

31. Regulations.- The authorities of the University may,
subject to the prior approva of the Board of Management, make
regulations, consistent with this Act and the rules, Statutes and the
Ordinances made thereunder, for the conduct of their own business
and that of the committees appointed by them.

32. Admissions.- (1) Admission in the University shal be
made strictly on the basis of merit.

(2) Merit for admission in the University may be
determined either on the basis of marks or grade obtained in the
qualifying examination and achievements in co-curricular and
extra-curricular activities or on the basis of marks or grade
obtained in the entrance test conducted at the State level either by
an association of the universities conducting similar courses or by
any agency of the State:

Provided that admission in professional and technical
courses shall be made only through entrance test.

(3 Resarvation in admission to the University for
scheduled castes, scheduled tribes and other backward classes,
women and handicapped persons shall be provided as per the
policy of the State Government.

33. Fee structure.- (1) The University may, from time to
time, prepare its fees structure and sent it for approval of the
committee constituted for the purpose.

(2) The committee shal consider the fees structure
prepared by the University and if it is satisfied that the proposed
feesis

(a) sufficient for :-

(i) generating resources for meeting the recurring
expenditure of the University; and
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(i1) the savings required for the further development
of the University; and
(b) not unreasonably excessive, it may approve the fees
structure.

(3) The fees structure approved by the committee under
sub-section (2) shall remain in force for three years and the
University shall be entitled to charge fees in accordance with such
fees structure.

(4) The University shall not charge any fees, by whatever
name called, other than that for which it is entitled under sub-
section (3).

34. Examinations. - At the beginning of each academic
session and in any case not later than 30th of August of every
calendar year, the University shall prepare and publish a schedule
of examinations for each and every course conducted by it and
shall strictly adhere to the schedule.

Explanation.- "Schedule of Examination” means a table
giving details about the time, day and date of the commencement
of each paper which is a part of a scheme of examinations and
shall also include the details about the practical examinations:

Provided that if, for any reason whatsoever, the University
has been unable to follow this schedule, it shall, as soon as
practicable, submit a report to the State Government incorporating
the reasons for making a departure from the published schedule.
The Government may, thereon, issue such directions as it may
deem fit for the compliance of the schedule.

35. Declaration of results.- (1) The University shall strive
to declare the results of every examination conducted by it within
thirty days from the last date of the examination for that particular
course and shall in any case declare the results latest within forty-
five days from such date:
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Provided that if, for any reason whatsoever, the University
is unable to finally declare the results of any examination within
the aforesaid period of forty-five days, it shall submit a report
incorporating the reasons for such delay to the State Government.
The State Government may, thereon, issue such directions as it
may deem fit.

(2) No examination or the results of an examination shall
be held invalid only for the reasons that the University has not
followed the time schedule as stipulated in section 34 or, as the
case may be, in section 35.

36. Convocation.- The convocation of the University shall
be held in every academic year in the manner as may be prescribed
by the Statutes for conferring degrees, diplomas or for any other
purpose.

37. Accreditation of the University.- The University shall
obtain accreditation from the NAAC, as per the norms of the
NAAC and inform the State Government and such other regul ating
bodies which are connected with the courses taken up by the
University about the grade provided by the NAAC to the
University. The University shall get renewed such accreditation
from time to time as per the norms of the NAAC.

38. Univerdity to follow rules, regulations, norms, etc. of
the regulating bodies.- Notwithstanding anything contained in
this Act, the University shall be bound to comply with all the rules,
regulations, norms, etc. of the regulating bodies and provide al
such facilities and assistance to such bodies as are required by
them to discharge their duties and carry out their functions.

39. Annua report.- (1) The annual report of the
University shall be prepared by the Board of Management which
shal include among other matters, the steps taken by the
University towards the fulfilment of its objects and copy of the
same shall be submitted to the Sponsoring Body.
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(2) Copies of the annual report prepared under sub-section
(2) shall also be presented to the State Government.

40. Annual accounts and audit.- (1) The annual accounts
including balance sheet of the University shall be prepared under
the directions of the Board of Management and the annua
accounts shall be audited at least once in every year by the auditors
appointed by the University for this purpose.

(2) A copy of the annual accounts together with the audit
report shall be submitted to the Board of Management.

(3 A copy of the annua accounts and audit report
alongwith the observations of the Board of Management shall be
submitted to the Sponsoring Body.

(4) Copies of annual accounts and balance sheet prepared
under sub-section (1) shall also be presented to the State
Government. The advice of the State Government, if any, arising
out of the accounts and audit report of the University shall be
placed before the Board of Management. The Board of
Management shall issue such directions, as it may deem fit and
compliance shall be reported to the State Government.

41. Powers of the State Government to inspect the
University.- (1) For the purpose of ascertaining the standards of
teaching, examination and research or any other matter relating to
the University, the State Government may cause an inspection, to
be made in such manner as may be prescribed, by such person or
persons as it may deem fit.

(2) The State Government shall communicate to the
University its recommendations in regard to the result of such
inspection for corrective action. The University shall adopt such
corrective measures and make efforts so as to ensure the
compliance of the recommendations.

(3) If the University has failled to comply with the
recommendations made under sub-section (2) within a reasonable
time, the State Government may give such directions as it may
deem fit for such compliance.
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42. Powers of the State Government to call for
information.- (1) The State Government may call for information
from the University relating to its working, functions,
achievements, standard of teaching, examination and research or
any other matters as it may consider necessary to judge the
efficiency of the University in such form and within such time as
may be prescribed by rules.

(2) The University shall be bound to furnish the
information as required by the State Government under sub-section
(2) within the prescribed time.

43. Dissolution of the University by the Sponsoring
Body.- (1) The Sponsoring Body may dissolve the University by
giving a notice to the effect in the prescribed manner to the State
Government and the employees and the students of University at
least one year in advance:

Provided that dissolution of the University shall have effect
only after the approval of the State Government and the last
batches of students of the regular courses have completed their
courses and they have been awarded degrees, diplomas or awards,
as the case may be.

(2) On the dissolution of the University al the assets and
liabilities of the University shall vest in the Sponsoring Body.

44. Special powers of the State Government in certain
circumstances.- (1) If it appears to the State Government that the
University has contravened any of the provisions of this Act or the
rules, Statutes or Ordinances made thereunder or has violated any
of the directions issued by it under this Act or has ceased to
carryout any undertakings given by it to the State Government or a
situation of financial mismanagement or mal-administration has
arisen in the University, it shall issue notice requiring the
University to show cause within forty-five days as to why an order
of itsliquidation should not be made.
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(2) If the State Government, on receipt of reply of the
University on the notice issued under sub-section (1), is satisfied
that there is a prima facie case of contravening any of the
provisions of this Act or the rules, Statutes or Ordinances made
thereunder or of violating directions issued by it under this Act or
of ceasing to carry out the undertakings given by it or of financial
mismanagement or maladministration, it shall make an order of
such enquiry asit may consider necessary.

(3) The State Government shall, for the purposes of any
enquiry under sub-section (2), appoint an inquiry officer or officers
to inquire into any of the allegations and to make report thereon.

(4) The inquiry officer or officers appointed under sub-
section (3) shall have the same powers as are vested in a civil court
under the Code of Civil Procedure, 1908 (Central Act No. 5 of
1908) while trying a suit in respect of the following matters,
namely:-

(&) summoning and enforcing the attendance of any person

and examining him on oath;

(b) requiring the discovery and production of any such
document or any other material as may be predicable in
evidence; and

(c) requisitioning any public record from any court or
office.

(5) The inquiry officer or officers inquiring under this Act
shall be deemed to be a civil court for the purposes of section 195
and Chapter 26 of the Code of Criminal Procedure, 1973 (Central
Act No. 2 of 1974).

(6) On receipt of the enquiry report from the officer or
officers appointed under sub-section (3), if the State Government is
satisfied that the University has contravened any of the provisions
of this Act or the rules, Statutes or Ordinances made thereunder or
has violated any of the directions issued by it under this Act or has
ceased to carry out the undertakings given by it or a situation of
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financial mismanagement and maladministration has arisen in the
University which threatens the academic standard of the
University, it shall make orders for liquidation of the University
and appoint an administrator and thereupon the authorities and
officers of the University shall be subject to the order and direction
of the administrator.

(7) The administrator appointed under sub-section (6) shall
have all the powers and be subject to al the duties of the Board of
Management under this Act and shall administer the affairs of the
University until the last batch of the students of the regular courses
have completed their courses and they have been awarded degrees,
diplomas or awards as the case may be.

(8) After having been awarded the degrees, diplomas or
awards, as the case may be, to the last batches of the students of
the regular courses, the administrator shall make a report to the
effect to the State Government.

(9) On receipt of the report under sub-section (8), the State
Government shall, by a notification in the Official Gazette, issue
an order dissolving the University and from the date of publication
of such notification the University shall stand dissolved and all the
assets and liabilities of the University shall vest in the Sponsoring
Body from such date.

45. Power to make rules.- (1) The State Government
may, by notification in the Official Gazette, make rulesto carry out
the purposes of this Act.

(2) All rules made under this Act shal be laid, as soon as
may be, after they are so made, before the House of the State
Legidature, while it is in session, for a period of not less than
fourteen days which may be comprised in one session or in two
successive sessions and if before the expiry of the session in which
they are so laid or of the session immediately following, the House
of the State Legislature makes any modification in any such rules
or resolves that any such rules should not be made, such rules shall
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thereafter have effect only in such modified form or be of no
effect, as the case may be, so however, that any such modification
or annulment shall be without prejudice to the validity of anything
previously done thereunder.

46. Power to remove difficulties.- (1) If any difficulty
arises in giving effect to the provisions of this Act, the State
Government may, by order published in the Official Gazette, make
provisions, not inconsistent with the provisions of this Act, as
appear to it to be necessary or expedient for removing the
difficulty:

Provided that no order under this section shal be made
after the expiry of a period of two years from the date of
commencement of this Act.

(2) Every order made under this section shall, as soon as
may be after it is made, shall be laid before the House of the State
Legidlature.

47. The Act to have overriding effect.- The provisions of
this Act and the rules, Statutes, Ordinances made thereunder shall
have effect notwithstanding anything to the contrary contained in
any other law, for the time being in force, relating to the mattersin
respect of which the State L egislature has exclusive power to make
laws.

48. Repeal and savings.- (1) The NIT University,
Neemrana (Alwar) Ordinance, 2009 (Ordinance No. 4 of 2009) is
hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the said Ordinance shall be deemed to
have been done, taken or made under this Act.
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SCHEDULE - |

Infrastructure

1. Land:
75 Acres of land comprising in Khasra Nos. 348
(37,126 Sg. Mtrs.) and 387/798 (266,387 Sg. Mtrs.)
of the Village Kath Ka Majra, Tehsil Neemrana,
Sub-Division Behror, District Alwar (Rajasthan).

2. Building:
(i) Administrative Block:

() Number and Category of Units : 31
Category of Units No. of
Units
President’s Office 1
Private Secretary to President 1
Office of Registrar 1
Office of Deputy Registrar 4
Office of Assistant Registrar 10

Office of Chief Administrative Officer
Office of Finance Officer

Office of Accounts

Genera Administration Office
Library Office

Pantry

Meeting Rooms

Cafeteria

NO R R R R R R

(b) Measurement of thetotal covered area: 1,060 Sq.
Mtrs.
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Academic Block:
(@ Number and Category of Units. 155
Category of Units No. of Units
Classrooms 42
Laboratories 20
Audio Visual Production unit 1
Machine Room 1
Library 1
Teacher Cabins 80
Research Scholars Space 3
Deans Offices 6
Senate Room 1
Total 155

(b)Measurement of total covered area: 12,710 Sg. Mtrs.
M easurement of total covered area: 13,770 Sq. Mtrs.
(iii) Residential Block:

Students Residence:
Number and Category of Units: 491
Category of Units No. of Units
Single rooms for boys 360
Single roomsfor girls 72
Studio apartments for 12
Research Scholars
Studio apartments for 2
Wardens
Common rooms 24
Study rooms 12
Reception 2
Central Kitchen 1
Centra Dining Hall 2
Warden’s office 2
Mess Manager’s Office 2
Total 491
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3. Faculties:
Mentor Professors

Professors -

Associate Professor
Assistant Professors

4. Academic Facilities:

- 2 (1in Computer Science

and 1in Educationd
Technology)
3 (LinApplied Science, 1in
Biotechnology and 1 in
Mathematics)
1 (Computer Science)
- 4 (1in Computer
Science Education, 2 in
Education Technology,
and 1in Psychology)

(1) Library:
S.No.| Branch No. of Titles | No. of Books
1 | Computer Science 446 1,140
Education /
Information
Technology
2 | Bioinformatics/ 54 202
Biotechnology
3 | Education 64 98
Technology
4 | Management 124 149
5 | Genera Books 268 574
6 | Reference Books 28 28
Total 984 2,191
(if) Laboratories. 25 units
S.No. Name of Laboratory No. of Units
1 3
1 Interactive Classrooms/ 3
Laboratories
2 Physics Laboratories 2
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1 2 3
3 Chemistry Laboratories 2
4 Electronics Laboratory 1
5 Molecular Biology 1
Laboratory
6 Biotechnology Laboratories 3
7 Computer Laboratories 4
8 Educationa Technology 2
Laboratories
9 Information Technology 2
Laboratories
10 | Graphics Laboratories 2
11 | Audio Visua Laboratory 1
12 | Audio Visua Production unit 1
13 | Machine Room 1
(iii) Reading Room: Yes, as part of Central Library and
Information Centre.
(iv) Journals:
S.No. Branch Journals
1 Educationa Technology 16
2 Bioinformatics and 19
Biotechnology
Total 35

(v) Other Facilities:
The entire campus is Wi-Fi enabled so one can
always stay connected

LCD Projectorsin each Classroom

Outdoor sports
Indoor sports
5. Facilitiesfor co-curricular activities:
Outdoor Facilities:
Adventure sports
Athletics Track
Basketball
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Badminton
Cricket
Football
Golf Driving-Range and Putting
Tennis
Volleyball
Indoor Facilities:
Gymnasium
Meditation
Table Tennis

SCHEDULE - 11

Disciplinesin which University shall undertake study and
resear ch:

1.

Bioinfor matics and Biotechnology:

Doctor of Philosophy
Master of Technology in Bioinformatics
Bachelor of Technology in Biotechnology

Computer Science and Engineering:

Bachelor of Technology
Master of Technology
Doctor of Philosophy

Educational Technology:

Master of Technology
Doctor of Philosophy
Bachelor of Education
Master of Education

Business M anagement:
Master of Business Administration

T4, U9, PION],

Principal Secretary to the Government.
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Government Central Press, Jaipur.
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